
Cont Cas (C) No. 1 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
14.10.2014 
 

 

Mr R Jha, learned counsel for petitioner states that 

he has taken steps for service.  However, AD card is 

awaited. 

List the matter with further service report after one 

week on 21.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 241 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
14.10.2014 
 

 

Mr JM Thangkhiew, learned counsel for respondents 

prays for and is granted further one week’s time to file 

affidavit-in-opposition. 

List thereafter on 21.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 245 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
14.10.2014 
 

 

Learned counsel for petitioner states that rejoinder 

affidavit has been filed but the same is not placed on 

record.  Registry is directed to tag rejoinder affidavit with 

paper book before the next date of listing. 

List the matter on 22.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 306 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
14.10.2014 
 

 

Learned counsel for parties are granted two weeks’ 

time to complete the pleadings. 

List the matter on 28.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 315 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
14.10.2014 
 

 

Mr R Deb Nath, learned CGC at the very outset 

informs on instruction that upon filing of a proper 

application, the case of petitioner can be reconsidered.  

Thus, the petition is disposed of in terms of his submission 

with liberty to file appropriate application within a period of 

two weeks from the date of receiving a copy of this order.  

The same upon being filed, shall be disposed of on merits 

within further eight weeks. 

This writ petition thus stands disposed of.  

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 337 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
14.10.2014 
 

 

Learned senior counsel for Assam Rifles Shri SC 

Shyam prays for and is granted two weeks’ time to seek 

instruction and file affidavit-in-opposition. 

List thereafter on 28.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 380 of 2013 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
14.10.2014 
 

 

Learned counsel for parties submit that the 

pleadings are completed.  However, learned counsel for the 

State Mr KP Bhattacharjee prays for and is granted one 

week’s time to prepare and argue the matter. 

List thereafter on 21.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 


